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Ciginal Application is disposed of 

at the admission stage with a  direction to 	Ur 
the applicant to make an appeal to the 	19 j 
appropriate dpartmental authority against 

the orders conta med in Annexure_4, under O-i 
CaC.5.GC)Ru1es. It is also directed 

the impugned annexure shall not operate 

until the case  is examined and decided 	fr 
by the appellate authority and a  decision 

in this regard is communicated to the 

applicant. 	 /. 

In view of the fact that two 

parallel disabilities  have  visited the 
 lkoI and 

applicant, the cumulative effect of both 

is likely to cause considerable strain 

to the applicant, Shrj Ashok Mohanty, 

learned Senior Standing counsel(who was 

heard in the matter) is requested to t'tk 
liaise with the concerned departmental 

authorities with a  view togettirig the 

appeal, when submitted by the applicant, 

disposed of very expeditiously soon after 

it is received. 

Hzmnd over copies of the orders to 

the counsel for both sides. L- 
-) 


